CENTRTAL ADMINISTRATIVE TRIBUNAL,
ALLAHABAD.,
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RETISTRATION T.A.NO. 492 of 1987
(P.W.Case No. 200 of 1983)

Jai Preakash Sharma . .vs. .D.P.0O.,Northern Rallway,New Delhi

A

Hon. Juatice Shri S.Zaheer Hasan, Vice Chairman.
Hon. Shri Ajay Johri, Member(A)

(Delivered by Hom.S.Zaheer Hasan,V.C.)

Jal Prakash Sharma filed this application before
the City lMagistrate and Authority under the Payment of Wages
Act, Saharanpur, under Section 15 of the Peyment of Wages Act,
1936 (hereinafter referred to as the P.W.Act) claining refund
of Rs. 1650.00 in respect of unlawful deductin plus Rs. 16500.00
as compensation. This applicatin has been transferred to this
Tribunal under fection 29 of the Administrative Tribunals Act,

1985.

In General Manager, N.E.Railway, Gorakhpur and
others va. Phoolddo and others(Writ Petition Ro. 13349 of 1986,

decided on 2.2.1987) a Division Bench of the Hon.High Csourt
of Allahabad has held that the jurisdictin of the Prfesecribed
Authority under the P.W.Act is not ousted by the provisions
of the Administrative Tribunals Act. In Jagdish vs. D.P.0. plle

Rallway, Hew Dolhi(Registratin T.A.No. 876 of 1986, decided
on 24.4,1987) this Bench has held that the enforcement of right
and obligatin created under the P.W.Act can be had before the
Authority under klthat Act and ksuch type of case under Seotion
15 of the P.W.Act cammot be transferred to this Tribunmal.

-



.'; 3 534',.

f—f”%| 17 s

qg €2 feﬁg

AT A EFI

BeAld 4.0 AD HHF
BT 74,442, RAIZITR

M shatucra sl

Beciion L-ﬂ_w

Linbai A iabsiratlve TM
Auuluoral <cuch, Aliababad




